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The 16" October 2023

No: -P.A.-1/V.M.(oath/affir)-01-01/2019-798—The following order of the
Governor of Bihar dated the -16.10.2023 is hereby published for general
information: -

“In exercise of the powers conferred upon me under Article 188 of the
Constitution of India, I, Rajendra Vishwanath Arlekar, Governor of Bihar,
hereby appoint Shri Devesh Chandra Thakur, Chairman, Bihar Legislative
Council to be the person before whom the member, nominated in the Bihar
Legislative Council under sub-clause (e) of clause (3) and clause (5) of Article
171 of the Constitution of India, shall before taking his seat, make and
subscribe oath or affirmation.

Rajendra Vishwanath Arlekar,
Patna, Governor of Bihar.”
Dated- 15-10-2023

Uday Pratap Singh,
Joint Secy. to Govt.
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